
MARCH 20, 1973 apprehending culprits ~ 
harassing Miranda Howe 

I 
CORRECTION OF. A.'<SWER TO USQ 
NO. 1028 DATED ZI-II-197Z RE : FINAL-
lSATION OF TENDERS FOR GOODS 
HANDLING CONTRACT AT KANPUR 
CBNTRAL .GOODS-SHED AND JURI 

INCLUDING FAJALGANJ 

THE MINISTER OF RAILW.WS (SHRI 
L. N. MISHRA): In the reply for part (c) of 
Umtarred Queation No. 10:1.8 asked in 
the Lot Sabha by Shri Ishwar Chaudhry on 
:U-1I-I97l, the followina information was 
IPVCD : 

"The percentage increase allowed to 
J anata Labour Co-opcrative ~ 
Kanpur over the previous contract 
rates is 39 % in case of haadling COIl-

tract of Kanpur Central Goods Shed 
and 13 % in case of Juhi Transhipment 
and Good, Shed including Fualganj." 

The c:orrect reply of the above Una-
tarred Question (part C) referred to is as 
UDder :-

"The pcrc:cntage increase allowed to 
Janata Labour Co-operative Society, 
Kanpur over the previous contrllCl. 
ratCl is 32 % in case of handling c:on-
tract of Kanpur Central Goods Shed 
and 13% in case of Jobi 
Transhipment and Goods Shed in-
cluding Fualganj." 

The error was discovered while answering 
a similar Question in the Rajya Sabha on 
4-12-1972.. After verification, it was found 
that the correct figure was 32. Yo. This was 
an inadvertant error. The delay in recti-
fying the error is regretted. 

u.2.8 hrs. 

CALLING .\TfENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

REPORTED POLICE IN ACT JON IN 
APPREHENDING CULPRITS HARASS-
JNG INMATES OF MIRANDA HOUS: 
HOSTEL. 
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SHRI S.M. BANERJEE (Kanpur): 
Let the Home Minister reply to it. 

Ma. SPEAKER : Please ait down. 
This matter was directed to the EdllClltion 
Minister. If you want itt 0 be directed. to 
the HOll'e Minister-

SHRI SHYAMNANDAN MISHRA : 
CBegularai): A larec number of Member. 
have addreued it. 

MR. SPEAKER : The first Member. 
IICc:ording to the ballot. addrcssed it to the 
Education ~  The second Member 
alao addressed it to the EdUClltion Minister. 

SHRI S.M. BANERJEE: This is a 
law and order question. 

MR. SPEAKER : It is left to the 
Members; if it should have been addrelSed 
to the Home Ministry, you should have 
addressed it to the proper Ministry. Whom 
do you want ? ShOUld I direct it to the 
Home Minister? (lnlerruptio') The Home 
Minister will come here and let us wait for 
him. 

SHRI G.VISWANATHAN (Wandiwash); 
Let it be in the afternoon. 

MR. SPEAKER: He will come at 
1 p.m. 
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"The situation arising out of the 
reported police inaction in apprehending 
the culprits ...... .. 

How does the Education Minister come in 
here? 


